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OA No. 52072001

;
Presents= Shri S.Paul, counsel for the applicants
. ;i.n all the QO.ase.

f - Shri S.A.lhamachikar for Shri S.Ce
f shama, cownsel for respondents in
' OA No. 898/2000

shri S.A.Dhamadhikar, counsel for
respondents in OA No. 278/2001.

Shri P.Shankaran, counsel for respondent
in O.A. No. 329/2001 and 520/2001.

Since the issue involved in &he above
case is identical, all the O.A. are taken up

together. g
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Heard the learned counsel for the
parties and all the O.As are allowed treating
OA No. 329/2001 as a leading case, for the

' reasoned, detailed order to be dictated separa=
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